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The foa Unemplovmen? Assistance and Self- fmp!oymenf
Scheme Bill, 1992

(Bill No. 18 of 1992)
‘ A
CBILL

to prorvm assistance for - the unemploryed in the
. State of Goa and to lay out a scheme for their

self employment
Be it enacted by the Leglslatlve Assembly of Goa

in the Fortythlrd Year of the Repubhc of Imha as
-follows '

CHAPTER T .
Preliminary

. 1. Short title, extent and commencement, — (1)
; This Act may be called the Goa Unemployment
. Assistance and Self Employment Scheme Act, 1992

@1 extends to the whole of the Sta.te of Goa

(3) It shali come into force on such da,te as the
Government may, by notlflcatlon in the Offlclal

C Ga,zette appomt

2. Defzmtwns —1In this Agct, unless the context
otherwise requires,— -

(a) “bank” means any natlonahsed bank;

(b} “family income” means income of the famﬂy

- from all sources including the income of spouse,

parents, unmarried brothery and sisters, sons and -

ltliaughters a.nd other members 11v1ng in the same
ouse;

(e) “Govenment” means Government of Goa;

(d) “prescribed” means prescribed by rules
-'made under this Act;

(e) “Unemployment Assistance” means” mon-
thly allowance paid by Government under . the
 Act to such of those unemployed persons as are
eligible;

o {f) “unemployed person” -meahs any person

« who has passed the S.8.L.C. or equivalent Exami-
nation, and having a family income of less than .
rupees four thousand per annum and whose name



— 2 ‘ 7

: ha,s ioeen vahdly re@qstered in an Emplayment
Exchange in the Sta.te of Goa and who has been
continuing without any employment on the- live
‘register for the preceding three years as on the
first day of the year in which the application
under this Act is submitted, but excluding students

- and persons below 18 years and over 35 years of
o age as oh the flrst day of. the said. year

- Explaamtwm — (1) Pass in the SSC or equi-.
" valent Examination will not be insisted on in the
‘case of ‘applicants belonging to’ Scheduled Castes
- -and Scheduled Tribes and Other Backward Classes.
Such applicants shall be treated as unemployed
- persons for the purpose of this Act if they have

v appea.red for the S S L C or equivalent Exami-
‘ na,tmn _ ,

} (11) Apphca.nts Who have secured contlnuous
g employment for one year or more with or without
break, within the above period of 3 years will be
-~ excluded. If ‘the employment was for less than -
~ one year with or without break, the period of 3 :
. years Wﬂl be: extended by s such permd :

~ (ili) For the purpose of thls Ac : ‘Student .,
. shall include students of all Govern ent /Private
* - Institutions ‘as well- as:those who de not undergo

a formal course in any institution but are engaged

in private studles

CHAPT'ER II

\

3. Elzgzbzhty — Such of those unemployed persons
‘as coming within the purview of the definition jin
section 2(d) of this Act shall be eligibie for the
assistance contemplated in the Act for a period not
exceeding four years or for such shorter period as -
may be specified by the Government from time to

.time subject. to the condition that no such unem-
ployed person who is in receipt of any- honoranum,
stipend, allowance or ex-gratia payment in excess of

.~rupees two- hundred and fifty per month or those -

--who are receiving .the benefit of any . pension. or
~welfare schemes implemented by the . Govenment
shall be eligible for assvstance under the Act

: 4 Fmanmal Asszstance —-Sub]ect to the prov1- .
‘sions of *section . §, ervery unemployed - person -
" shall be - entitled to receive a monthly allowance.
:of.  rupees two . hundred. - and- “fifty .if he.
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- .eligible . for . -assistance - under. the Act: If any
applicant -after submitting . his application;: for
~agsistance, secures-any employment -no assistance -
.shall be pald ‘to-him if the period‘ of such employ-
..raent -eovers the whole: of :the  period.:for: which "
.-assistance is to Pbe: granted during:. the: year..con-
_cerned. However, in cases of employment for shorter
periods assistance. . eligible after. deducting..the
amount in respect of such period or periods of ‘em-
.ployrnent sha.ll be pald to the apphcants

5 Procedure for grant of a,sswtomce -—-Such of
those persons ‘as are qualified for assistance’ under
“the ‘Act will'present applications in’ duplicate in the
'presrlbed form to the Collector ¢oncerned. In re-
‘ceipt of the application the Collector concerned shall
verify the eligibility of the applicants with reference
to the records in the Employment Exchange and
"then cause enquiries to be conducted in respect of .
suich eligible cases by the Secretary ‘of the village
panchayats concerried who in turn shall after en--
qumes record their findings thereon as to the family
income and emmoyment status of the applicants and
whether he is a student and such othér details’'given
in the applicaticn. The Collector shall consider the
v a,pphcatmns after they are returned after enquiry.
by the Secretary of village pancha,yat concerned
and may either sanction or reject the case according
to the merit of each case. List of sanctioned and re- -
jected cases shall be published at the Village Pan-
chayat Office, bank and.the Employment Exchange”
concerned. Before rejecting an application notice
shall be given to the affected. party who shall file
- objections, if - any, within a period of ‘one “month
from the date of notice. Such cases shall be disposed
by the Collector after giving an opportumty of
, hearmg to the affected party. -

; .6"Appeal ~ Any person aggrleved by the order.
of the Collector shall file an appeal, within a period
‘of two months from the date of the order, to the .

*.Secretary Labour whose dec1s»1on thereon sha.ll be
flnal . o .

7 Mode of payment of asswtance -—The monthly :
allowance shall be disbursed in every two months
to the eligible beneficiaries through banks selected

“for:the ‘purpose.. For- this purpose ‘the Collector will
*‘intimate “the amount réquired  for: the " particulay
- district - to"the :Commissioner,” Labour and Employ-"



A ment It shall- be the responsibility- of the Com-
‘missiorer, Labour and Employment to pla.ce at the

- disposal of the banks concerned every two months, -
the amount required for all . the district with a dis-
trietwise break-up of the amount. Banks concerned
in' turn will disburse the amount of the assistance-
to the a.pphcants as per the sanctloned list.

8. Requzrement to pa'rthpu,te in work programmes
— The recipients of the Unemployment Assistance’
may he- required to participate. in any work pro-
gramme-specified by the Government for; which re-
muneration, in addition to the unemployment assist-
ance, will be paid to them at the rate to be flxed by
the Government from t1me to time,, : ‘

9 Mamtemmce of Accoum,ts —The banks Wlll
render bi-monthly statements of accounts of pay-’
ments made under the Act to the Collector who will
be the authority responsible for unplementatlon of
the Act, .

10 Lmbwty of persons recewmg asswttmce —
Any- person —in receipt of - assistance under this
Act-shall be bound to report forthwith to the banks -
and Collector concerned the fact of his receiving any
employment and finarncial assistance to hum shall.
thereupon be discontinued forthmth »

11. Refusal to- partwv,pate in Work Programmes

: —In case any person refuses to participate in the

Work Programmes as directed by the Government

- the payment of assistance shall be d1scont1nued and
any pa,yment a.lready made w1ll be recovered

CHAPTER @
Self Employment. Scheme -

12, Eligibility. —An unemployed person as defl-
ned. in section 2(f) of this Act shall be eligible for
the benefit of the self employment scheme contem-~-
plated in thls cha.oter ' :

Prov1ded that the minimum educatmnal quahflca-b‘
tion pre%nbed in the said section shall not be applic-

able in the’ case of apphcants for Self-employment
Scheme a,nd ~ 5

Prov1ded further that. the ‘upper age—hmxt in
respect of such apphcants shall be 40 years mstead 5
of-35 years as pr&scnbed in the. Sa.ld section, .. 7
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“13. Applwatum fm" Self-Employment: *Proyect —
An unemployed person who intends to start:a self-
employment project. as contemplated in this Act
may apply in the prescribed form:in duplicate to the -
‘Commissioner; Labour and Employment of ;his dis- -
‘trict within the prescribed time limit. Procedure:for
'verifiedtion of ‘applications and filing -of appeals in
this regard- shall be the -same as prescribed in

sectlon 5 and'6 respectlvely of thls Act : \,, :

14 Smtab@lzty dnd - vwbzhty af ijecrts —
Applications selected after = verification - in -each
district shall be placed before the District Level
Committee to" be. appointed by the Goveranment

which shall: after: scrmitiny take appropriate :deci-
* sicn regarding the suitability of the - applicant to
undertake .the proposed. project and the feasibility
of the project proposed and the decisions of the
_,commxttee m thls rega.rd shall be flnal

15, Help and ad'uance — Tt shall be the duty of
‘the Commissioner, Labour and Employment to help
the beneficiaries selected under the Act in the suc-
.. cessful Jaunching of ' the. self—employment . project
including: help “in such matters as procurement of
raw materla,ls provision of know-how and market
facilities, 1mpart1ng of training' in 'necessa,ry
-skllls etc S T

. 16. Fmancwl Assistance. — ‘Each beneﬁela.ry se-.
lected under the Act shall be paud a lump sum assis- -
tance of rupees six hundred at the initial stage itself,

‘subject to the condition that such beneficiaries shall

~not be eligible for any further assistance as con-
templated under section 4 of this Act. However
requests for provision of additional financial assist-
ance after the commencement of the self employ-
ment project shall be considered by the Government
on merits in each case.

.17. Bank Asszstance —-The lump sum assistance

" »so received -shall be deposited .in the bank: as-seed
‘money by the beneficiaries and the bank  shall

“advance loans upto rupees five thousand per head

. at the differential interest rate of 49, to such of
..those beneficiaries. whose family income does not
‘exceed rupees three. thousand five hundred a.nd at
, the norma.l rate of mterest to others h

Earplamtzon In computmg the farmly income:- of
apphcants under self'employment scheme the income
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of unmamed ‘brothers and sasters if any, wﬂl not
be taken inte account o

: 18 Partnersth fzrms of self-employed 'perso'n e
-‘In order to-start project of relatively large size, the
" beneficiaries may. join together and form partner-
ship firms to enablé them to pool their resources and

© . skills. They will be. eligible for lump sum assistance

- and bank loans as in individual cases. The terms. of

deeds relating to such partnership firms shall be
‘as' presecribed - by ‘the Commlssxoner Labour and
1Employment e .

19 Powers of C‘tmtml —— The assmtance under the
Act and the loans from the bank shall be granted
“'both to: individual beneficiaries and the partner-
ship firms only subject to the following conditiohs:—

" (i) the project shall be xhanaged in accordance

with directiong and advice given from time to

time by the Commissioner, Labour and Employ-j

. ment.and the banks. concerned

T any change "deviation or alteratlon sug-

' '*gested by the Commissioner, Labour and Employ-

~ . ment or the bank shall be carned out forthmth ‘

by the beneficiaries;

(ili) the Commissioner, La,bour and Employ- '

- ment.and the bank shall have power to. inspect

' the working of the project and its accounts at any

. time as required by them;

(iv) the Commisioner, Labour and Employ-

,: ment and the bank shall exercise such control
~over the projects as are found necessary in each

case.

CHAPTER IV

General

*.90, Penalty for false claims. — Any false informa-

tion furnished by any apphcant in respect of em-
.ployment status, fanuly income or any other details,. -

" or any delay or omission in reportmg the fact of

receiving employment as provided in section 10 above

“will entail deterrent penal action such as cancella-

tion of emvloyment registration, debarring from
_publi¢ appomtment recovery of amount already
~pa1d ete.
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“21. Overall Control. — The Commissioner, Labour

and Employment will be in overall charge of the
scheme and may issue necessary instructions in
regard to its proper implementation from.time to-
time, He may also prescribe such periodical returns
necessary for watchmg its 1mplementatlon

22 Sawings, — The Government shall ha.ve power
to make any changes in the scheme or issue any: -
clasgifications :in. respect of the secheme: .whenever .
necessary. The decision of the Government on pomtS“
of dispute shall be final.

b
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Si'ai'emen'l- of Objects: and Reasons

The number of educa.ted youth Waltmg for employ- :
ment under live reg1ster maintained by the Employ-
ment Exchange is alarming and it goes on increasing’
day by day. These youths’ will naturally - become
frustrated. It is therefore considered necessary to
encourage these unemployed by giving some assis-
tance and. providing some scheme for their self - -em-.
ployment The Bill proposes to achieve the “same,-
The. Blll is based on the: scheme ex1stmg in Kerala' -

Financial Memorandum

: Imt1a11y, the expenditure of approximately Rs. 10
Jakhs per annum will be required as.assistance for
.the beneficiaries of the Scheme. It is very difficult
to work out-any statistics at this stage as the .
eligible persons are to be worked out in accordance ‘.
with the family indome and the age group.

Panaji _ SHRI RADHARAO GRACIAS :

15th July, 1992. 7 M.L.A,
Assembly- Hall, - M. M. NAIK
~Panaji " ’ Secretary to the Legislative
16th July 1999. ' ;i Assembly of Goa.
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